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Applicant, widow of a GDS Packer, approached
the department fori—cqnpassionate employment. Said
prayer was previously turned down vide Annexure-A/6
dated 19.,12.03. Thereafter, the &pplicant obtained
a fresh cramts—for cercificate from the school
and represented to the authorities to provide her
an employment befitting to her educational
cqualification. No heed having been paid t::said
prayer of the Applicant, she has approached this
Tr.ibunal in the presemt Q.A. under :.ect,icx;z 19 of

the Admipistrative Tribunal's Act,1965, for a
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direction to the Respondents, to provide her a
compassionate appointment.

In the afcresaid premises, this Q.A, is
hereby disposed of with a direction to the
Respondents to give aio:siderai;j:og (ES«% Ehﬁmfé?fiﬁm& )
prayer of the Applicant tc give mr/\M'\
relaxationjsa far@?ir educational cqualification
is concernedl_whe&also receive due consideration
of the Respondents. The Respondents should do
well in ¢giving expeditious consideration ta the
case of the Ap_plicant).preferably within & period
of 9% days from the date of receipt of a copy of
this order. |

With the aforesaid cbservatiom and direction, f
this O.A. is disposed-of after hearing Mr. P.K.mRdhi,
Id. Counsel appearing for the Applicant and Mr.
U.BeMohapatra, Ld, Sr. Standing Counsel; on whom
a copy of this D.A, had already been ser;red.

Send copies of this order to the Respondents,

along with copies of the O.A.,and free copiles of

this order be also handed over to the 14, Counsels

Member (Jud icial)

appearing for both the parties.




